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NOTIrICAnoN8 UNDER KERALA FIRJ'! 
FoRClt ACT AND ALL INDIA. SERVICES 

acT 
The Deputy Minister in Ute l\-llnis-
tTy Of Home Affair. ISh.1 L. N. 
MJshra): Sir, on behalf o[ Shl'i Hathi, 
I be. to lay on the Table a copy each 
of the toUowing Notifications under 
sub-section (3) of sectian 35 of the 
Kerala Fire Force Act, 1962, read 
with clause (C) (Iv) 01 the Proclama-
tion dated the 24th March, 1965, 
iuued by the Vice-President dis-
charging the functions of the Presi-
dent, in relation to the State of 
Kerala:-

(i) Notification S.H.O. No. 155164 
published in Kerala Gazette 
dated the 11th May, 1964, 
containing rule. in respect of 
the members of the Kerala 
Fire ServLce. [Placed in Lib-
'''''1/. See No. LT_5097185J. 

(ii) Notifl.catian G.O. (P) No. 181 
published in Kerala Gazette 
dated the 23rd February, 
1965, rontaining rule3 in res-
pect of the members of the 
Kerala Fire Subordinate 
Service. r Placed in Llb""rI/. 
See No. LT-5096/65]. 

(2) a copy of Notification No. 
G.S.H. 1553 published in Gazette of 
India dated the 23rd October, 1965 
making a certain amendment to the 
Indian Administrative Service (Pay) 
Hules, 1954, under sub-section (2) of 
lectlon 3 of the All India Service. 
Act, 1951, [Placed in Librorl/. See 
No. LT-5098/65]. 

NOTInCATlON8 UNDER EMERGENCY RIsKS 

(GOODS) INSURANCII ACT AND EMSR-
GENCY RISKS (FACTORIES) INSURAII'CE 

ACT. 

Tbe Depat,. Miaister in Ute MiaJII.. 
try 01 FlDaDee (Bbri Bameshwv 
Saba): Sir, on behalf of Shri B. R. 
Bha.at, 1 bell to lay on the Table-

(1) a copy each of the following 
Notl1lcatioDS under sub-section (II) 
of section 5 of the Emergency RlIkI 
(Goods) Insuranee Act, 1882:-

(i) The Emergency Rlsl!. 
(Goodl) Inaurance (Tblr4 

Amendment) Scheme, 1865, 
published in Notiftcatlon No. 
S.O. 2913 in the Gazette 01 
India dated the 15th Septem-
ber, 1985. [Placed in Librarl/. 
See No. LT_5099/85]. 

(ii) The Emergency RisIu 
(Goods) Insurance (Fourth 
Amendment) Scheme, 1865, 
published in Notification No. 
S.O. 3093 in the Gazette at 
India dated Ute 28th Septem-
ber, 1985. [Placed in Llb"Il"II. 
See No. LT-5100/65j. 

(iii) The Emergency RisIu 
(Goods) Insurance (Jl'itth 
Amendment) c m~, 1865, 
published In Notiftcation No. 
S.O. 3158 in the Gazette 01 
India dated the 7th October, 
1985. [P/4ced in Ub1'II",. 
See No. LT-5101l65]. 

(2) a copy each of the followin. 
notillcatlons under sub-section (7) of 
Beclion 3 of the Emergency Rlslu 
(Factories) Insurance Act, 1962:-

(i) The Emergency RlsIu (Fac-
torie.) Insurance (Third 
Amendment) Scheme, 1865, 
published in Notiftcation No. 
5.0. 29a in Ute Gazette of 
India dated the 15th Septem-
ber, 1985. [Placed In Lib. 
Til",. See No. LT-5102/85J. 

(ii) The Emergency Rim (Fac-
tories) Insurance (Fourth 
Amendment) Scheme, 1985, 
published In NotlflcaUan No. 
3094 in the Gazette of India 
dated the 28th September, 
19811. [Placed in Lib""rI/. See 
No. LT-5103/85]. 

(1\1) Tbe Emerlency RisIu (1' ... -
tories) Insuranee (Fifth 
Amendment) Scheme. 1885, 
published In Notlfteatlon No. 
5.0. 3158 In the Gazette 01 
India dated Ute 7th October, 
1965. [Placed in Ubra",. See 
No. LT-5104/65]. 


